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ORDER
1. Leave granted.
2. These appeal s are directed agai nst the

j udgnent and order passed by the High Court in Wit

Petition No. 7546

of 2005 and connect ed matters,

dated 25.11.2010 and in Review Petition No.138 of

2010 and connected matters, dated 12.10.2012. By the

i mpugned judgnment and order in the Wit Petition,

the H gh Court has affirned the orders passed by the

Courts/authorities

bel ow and, on t he basi s of a

concessi on made by the counsel appearing on behal f



of the appellant, issued certain directions to the

appel | ant .
3. For conveni ence, we would only notice the
facts in Gvil Appeal s ari sing out of S.L.P. (O

Nos. 9302- 9303 of 2013.

4. The appellant is a co-operative society
regi stered under t he provi si ons of t he Del h
3
Cooper ati ve Soci eti es Act, 1972 (for short, "t he
Act"). The appel | ant - Soci ety conpri sed of 150

menbers, including the respondents, who had enroll ed

thenselves with the said Society for allotnent of

residenti al quarters/ apartments. The
appel I ant - Soci ety rai sed a demand for paynent
t owar ds al | ot nent of resi denti al quarters/

apartments on 28.05.1998. The respondents failed to

conply with t he demand. They conti nued to be
defaulters in spite of continuous demand notices. In

view of the default in paynent of initial deposit

anount, the appellant-Society after follow ng the

due procedure had passed a resolution expelling the

respondents fromthe menbership of the Society.

5. The resol ution requires confirmation of
the Registrar of Co-QOperative Societies (respondent
No. 2- herein) under Rule 36 of the Del hi Co-CQperative
Societies Rules, 1973 (for short, "the Rules") and

therefore, was placed before the Registrar for his
4

consi deration and approval. The Registrar, after due
verification of the records of the appellant-Society
and in conpliance with the procedure as contenpl at ed
under the provisions of the Act and the Rules, by an
order dated 29.01.2004, has approved the resol ution

passed by t he appel I ant - Soci et y. However , in t he



interest of justice the Registrar has provided a

| ast opportunity to the respondents to pay their

out st andi ng dues to t he appel | ant - Soci ety wi thin
four weeks, failing which their expulsion fromthe

appel | ant - Soci ety woul d come into ef fect. The
respondents not having conplied with the aforesaid

order, the said resolution stood confirmed and the

respondents ceased to be nenbers of the appellant-

Soci ety.
6. The aforesaid order of the Registrar was
carried in appeal by t he respondents before t he

Presiding Oficer, Del hi Co-operative Tribunal under

Section 86(4) of the Del hi Co-operative Societies
5

Act, 2003. However, on a |later date, the respondents

wi t hdr ew t he sai d appeal and preferred Revi si on
Petition before t he Fi nanci al Conmi ssi oner
Governnent of NCT of Del hi under Section 80 of the

Act . The Revi si onal Aut hority has careful ly
consi der ed t he docunent s on record and t he
submi ssions nade by parties to the |lis and concl uded

t hat t he Regi strar has rightly confirned t he
expul sion of nmenbers of the Society. The Revisiona

Authority, while disnissing the revision petitions,

by its order dat ed 24.02. 2005 has noti ced t hat
despite anpl e opportunity provi ded to t he
respondents, they have failed to pay the outstanding

amount and therefore, their expulsion is proper and

justified.

7. The respondent s, aggri eved by t he
af oresai d orders passed by the Registrar and the
Revi si onal Authority, had approached the Wit Court.

In the Wit Petition filed, their nmain prayer was to
6

set aside the orders passed by the Registrar and the



revi si onal aut hority by exerci sing supervi sory

jurisdiction of the Court.

8. The Wit Court, after duly considering

the contentions raised in the Wit Petition has cone

to t he concl usi on t hat t he Regi strar and t he
revisional authority have not committed any error in

arriving at their respective conclusions and have

rightly confirned t he resol ution expel l'i ng t he
respondent s from t he memnber shi p of
appel I ant-Soci ety. The Wit Court has observed that

t he respondent s have not made out a case for
i nterference with t he orders of t he authorities
bel ow. However, on a request made by the respondents

seeki ng i ssuance of direction to t he
appel l ant-Soci ety for consideration of their request

to const ruct and al | ot t he addi ti onal quarters/
apartnents to them the sane being agreeable to by

t he | ear ned counsel appeari ng for t he appel | ant -
7

Soci ety, the Court has issued certain directions to
t he appel | ant-Soci ety for construction of additiona
quarters/ apartments and their al | ot ment to t he

respondents, by judgnent and order dated 25.11.2010.

9. Bei ng of t he firm Vi ew, t hat , t he
appel | ant - Soci ety had not aut hori zed t he | ear ned

counsel who had appeared for them before the Wit

Court to make any concessi on in favour of t he
respondents had preferred Review Petitions agai nst

the af oresaid common judgnent and order of the Wit

Court. The said Review Petitions were confined to

t he limted question of feasibility of
i mpl ementation of the directions issued by the Wit

Court in the inmpugned judgnent and order. The High

Court after considering the nerits of the Review



Petitions has dism ssed the same by its order dated

12.10. 2012.

10. Aggri eved by the aforesaid judgrment and

order passed by the High Court in the Wit Petitions
8

as wel | as in t he Revi ew Petitions,

appel l ant-Society is before us in these appeal s.

11. We have heard | earned counsel appearing

for the parties to the lis.

t he

12. Shri Jayant Bhushan, | ear ned counse

appearing for the appellant-Society contends that in

the Wit Petitions filed under Article 226 read with

Article 227 of the Constitution of India, the Wit

Court was not justified in passing the incidenta

and ancillary directions in respect of construction

and allotnent of the additional flats/apartnents to

the respondents. In support of his contention, Shri

Bhushan woul d rely upon the concurrent finding of

t he Regi strar, Revi si onal Aut hority and t he
Court and submit, that, the respondents are indeed

t he defaulters and, t her ef or e, t hey wer e
entitled to continue as nenbers of the appellant-

Soci ety. Furt her, Shri Bhushan woul d submi t

appel I ant-Soci ety at no point of tine had authorized
9

not

t hat

t he | ear ned counsel for t he appel | ant - Soci ety

make any concession before the Wit Court and such

being the case, the Wit Court ought not have issued

any further direction to t he appel | ant - Soci ety

solely on the basis of a concession nmade by the
| awyer appearing on its behalf without any express

consent by the appel |l ant-Soci ety.

13. Lear ned counsel , Shri N.

Pr abhakar,



appearing for one set of the respondents subnits
that the Wit Court had only issued the inmpugned
directions in |light of the concession nade by the

| ear ned counsel for t he appel I ant - Soci et y.

Shri

Pr abhakar woul d state t hat t he appel | ant - Soci ety

havi ng made a concessi on bef ore t he
cannot now dispute the authority of the |awer to

settle and conpronise a claimbefore this Court and
therefore, subnits that the Wit Court was justified

in issuing the said directions to the appell ant-

Soci ety.
10

14. Shri Huzef a Ahmadi , | ear ned
appearing for some of the respondents contends that

the jurisdiction exercised by the Wit Court was not
under Article 227 of the Constitution but only under
Article 226 of t he Constitution of
therefore, such directions could be issued and have

been rightly issued by the Wit Court.

woul d submt that since, the appellant-Society in

the affidavit filed before this Court has stated

that certain apartnments are still lying vacant, the

same may be allotted to t he respondent s

Wit Court,

counsel

I ndi a and

Shri Ahnadi ,

in t he

i nterest of justice. Furt her, Shri Ahnadi woul d

support the directions issued by the Wit Court and
submit that the counsel who had appeared for the
appel I ant-Soci ety had not only given his consent for
the sane before the Wit Court but also not disputed
the sane in the Review Petition preferred by the

appel I ant - Soci ety and t her ef or e, t he
Soci ety now cannot resile fromthe concessi on nade

by its counsel before the Wit Court.
11

15. The i ssues t hat woul d

consi derati on and deci sion are:

appel | ant -

ari se

for



(a) What is t he jurisdiction of
Court while dealing with a petition filed

under Articles 226 and 227 of
Constitution of India?

(b) whet her the counsel appearing for an

appel I ant - Soci ety coul d make concessi on

for or on behalf of the appellant-Society

wi t hout any expr ess i nstructions/
aut hori sation in t hat regard by
Soci ety?
(c) Whet her such a concessi on
bi nd t he appel | ant - Soci ety and
menber s?
(d) Si nce t he subj ect matt er of
concessi on made by the counsel was not
the issue before the Wit Court, whether
the sane woul d bind the appel |l ant- Soci ety
and its nmenbers?
16. The first issue need not detain us for
long. It is the stand of the |earned counsel for the
12
respondents, that, since the Wit Petition that was
filed was both under Articles 226 and 227 of the
Constitution of I ndi a, t he Court
examning the nerits of the Wit Petition could al so
i ssue i nci dent al and ancillary directio

compl ete justice between parties litigating before

it. We do not agree. The issue in our viewis

nore debatable in view of the decision of this Court

in t he case of Jai si ngh and Os. %

Cor poration of Delhi and Anr. (2010) 9 SCC 385.

Court has stated:

certain

gover ni ng
by
227

Undoubt edl y

" 15.

recogni sed
exerci se
Court
Constitution
H gh Court,

may notice
principl es
jurisdiction
Article
I ndi a.
has the

t he
o}

of
under
of
under this article,
jurisdiction to
subordi nate courts as well as statutory
or quasi-judicial tribunals, exercise the
powers vested in them wthin the bounds
of their authority. The H gh Court has
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ensure t hat

the power and the jurisdiction to ensure
t hat t hey act in accordance
wel | -established principles of law. The
Hi gh Court is vested with the powers of
superi nt endence and/or judicial revision
even in matters wher e no

Wi th t he

revi sion or

t he
t he

t he
woul d

its

t he

apart from
ns to do
no
S. Muni ci pa
The

wel |
t he
Hi gh
t he
t he

f

al |



appeal lies to t he Hi gh Court. The
jurisdiction under this article is, in

some ways, wi der t han t he power and

jurisdiction under Article 226 of t he

Constitution of India. It is, however,

wel | to r enenber t he wel | - known adage

that greater the power, greater the care

and caution in exercise thereof. The High

Court is, therefore, expected to exercise

such wi de powers with great care, caution

and ci rcunspection. The exerci se of
jurisdiction nmust be wi t hin t he wel | -
recogni sed constraints..."

(enphasi s suppl i ed)

17. The scope and extent of power of the Wit
Court in a petition filed under Article 226 and 227

of the Constitution cane up for consideration before
14

three Judge Bench of this Court in the recent case
of Radhey Shyam and Anr v. Chhabi Nath & O's., Cvi
Appeal No. 2548 of 2009. This Court observed that the
Wit of Certiorari under Article 226 though directed
agai nst the orders of a inferior court would be

di stinct and separate fromthe challenge to an order

of an i nferior court under Article 227 of t he
Consti tution. The supervi sory jurisdiction cones
into play in the latter case and it is only when the

scope and anmbit of the renmedy sought for does not

fall in purvi ew of t he scope of supervi sory
jurisdiction under Article 227, the jurisdiction of

the Court under Article 226 could be invoked.

18. In the present case, what was chal | enged

by the nenbers of the Society was an order passed by

the Registrar and the Revisional Authority under the

provi si ons of t he Act and t he Rul es franmed

t hereunder. The prayer was to set aside the orders

passed by the authorities below Even if the said
15

petitions(s) were styled as a petition under Article

226, the content and the prayers thereunder being



ones requiring exercise of supervisory jurisdiction
only, coul d be treated as petitions filed under

Article 227 of the Constitution only.

19. Havi ng said so, we will now consider the
issues that falls for our considerati on and deci si on

in the present appeals.

20. In the present case, the subject matter

of t he petitions was t he orders passed by t he
Regi strar and t he Revi si onal Aut hority under t he
provi si ons of t he Act and t he Rul es franmed
t her eunder. The Regi strar and t he Revi si ona

Aut hority in their order have consi der ed t he

validity of the expul sion of the respondents from
t he menbership of the appellant-Society for having
defaul ted in payi ng t he princi pal anount to t he
appel I ant- Soci ety. The Regi strar and the Revisiona

Aut hority have recorded a concurrent finding that
16

despite notice and repeated opportunities to deposit

the required anounts to the appellant-Society, the

respondent s have conti nued to be in def aul t and
hence, t he said authorities have confirned t he
resol uti on passed by the appell ant-Soci ety expelling

t he respondent s from t he menber shi p of t he
appel I ant-Soci ety. The Wit Court, in the inpugned

judgnent and order, has al so reached the concl usion

that since the respondents had defaulted in paying

the principal anmount to the appellant-Society, the

appel l ant-Society was justified in expelling them

from the menber shi p of t he appel | ant - Soci ety and
hence, confirned t he orders passed by t he

authorities bel ow.

21. The Wit Court after consi dering t he

nmerits of the case has cone to the concl usion that



t he expul si on of respondent s from t he appel | ant -
Soci ety was justified. Havi ng said so, in our view,

the Court ought not to have issued the inpugned
17

directions nerely because a request was nade by the
| ear ned counsel appeari ng for t he

respondent s-herein. The same would hold true even if

a concessi on was made by t he counsel for t he
appel | ant - Soci et y. The Court, while, exercising its
power s under Article 227 of t he Constitution of

I ndia, ought to have confined itself to the subject

matter and the issues raised by parties in the Wit

Petition. The di gressi on of or expansi on of t he
supervisory jurisdiction under Article 227 of the

Constitution of I ndi a, woul d open precari ous

fl oodgates of litigation should the linmitation on

t he supervi sory jurisdiction not be observed
m ndf ul | y.
22. | f for any reason, t he Wit Court

perceived the oral request nade by the respondents
to have justified the ends of justice and desired to
accept the concession so nade by the counsel for

appel I ant-Soci ety, the said request not being the
18

subject matter of the Wit Petition required the

Court to query whet her t he counsel for t he

appel I ant - Soci ety has been authorized to nmake such a

statement by the appell ant-Society or whether any

such resol ution has been passed by t he
appel I ant - Soci ety giving concession in nmatters of

this nat ur e. Si nce t he required caution was not

exerci sed by the | earned Judges of the Wit Court,

the directions issued by the Wit Court suffer from

infirmty and hence require to be set aside.



23. Apart fromthe above, in our view |awers

are perceived to be their client’s agents. The | aw

of agency may not strictly apply to the client -

lawyer’s relationship as | awers or agents, |awers

have certain authority and certain duties. Because

| awyers are al so fiduciaries, their duties will
someti nes nore denmandi ng than those i nposed on other

agents. The aut hority-agency st at us af f ords t he

| awyers to act for the client on the subject nmatter
19

of the retainer. One of the nobst basic principles of

the lawyer-client relationships is that | awers owe

fiduciary duties to their clients. As part of those
duties, lawers assune all the traditional duties

that agents owe their principals and, thus, have to

respect the client’s autonony to nmake decisions at a

mninmum as to the objectives of the representation.

Thus, accordi ng to general ly accepted noti ons of
prof essional responsibility, |awers should foll ow

t he client’s i nstructions r at her t han substitute
their judgnment for that of the client. The law is
now wel | settled that a | awer nust be specifically

aut horised to settle and conpromise a claim that

merely on the basis of his enploynent he has no

implied or ostensible authority to bind his client

to a conpr om se/ settl enent. To put it
alternatively that a |l awer by virtue of retention

has the authority to choose the nmeans for achieving

the client’s legal goal, while the client has the

right to decide on what the goal will be. If the
20

decision in question falls within those that clearly
belong to the client, the | awers conduct in failing
to consult the client or in nmaking the decision for

the client, is nore likely to constitute ineffective

assi st ance of counsel



24. The Bar Council of India Rules, 1975 (for
short, "the BCl Rules"), in Part VI, Chapter |
provide for the ‘Standards of Professional Conduct
and Etiquette’ to be observed by all the advocates
under the Advocates Act, 1972 (for short, "the Act,
1972"). In the preanble to Chapter II, the BCl Rules

provi de as foll ows:

"An advocate shall, at all tines,
comport himself in a manner befitting his
st at us as an of ficer of t he Court,
privileged nenber of the comunity, and a
gentl eman, bearing in mnd that what nay
be lawful and noral for a person who is
not a menber of the Bar, or for a nenber
of t he Bar in hi s non- pr of essi ona
21

capacity may still be i mpr oper
advocat e. W t hout prejudi ce
generality of the foregoing obligation

an advocate shall fearlessly uphold the
interests of hi s client and
conduct conformto the rules hereinafter

ment i oned bot h in letter
spirit. The rul es herei nafter

contain canons of conduct and etiquette

adopt ed as gener al gui des;
specific ment i on t her eof shal
construed as a denial of the existence of

for an
to t he
in his

and in
ment i oned

yet t he
not be

ot hers equal ly i mperative t hough not

specifically nentioned."

(enphasi s suppl i ed)

25. The Preanble nmakes it inperative that an
advocate has to conduct hinmself and his duties in an
extremely responsi bl e manner. They nust bear in mnd
that what rmay be appropriate and |awful for a person
who is not a nenber of the Bar, or for a nenber of

the Bar in his non-professional capacity, may be

i mpr oper for an advocat e in his
capacity.

22
26. Section Il of t he said
provi des for duties of an advocat e
client. Rul es 15 and 19 of the BCl Rul es, has

rel evance to the subject matter and therefore, they

pr of essi ona

Chapt er

t owar ds

hi s



are extracted bel ow

"15. It shall be the duty of an advocate
fearlessly to uphold the interests of his
client by all fair and honourabl e neans

wi t hout regard to any unpl easant

consequences to hinmself or any other. He
shal | defend a person accused of a crine
regardl ess of his personal opinion as to
the guilt of the accused, bearing in mnd

that his | oyal ty is to t he | aw

requires that no man shoul d be convicted
wi t hout adequat e evi dence.

* % %
* % %

* % %

19. An advocat e shal | not act

instructions of any person other than his
client or his authorised agent."
23

27. Wil e Rule 15 mandates that the advocate
must uphold the interest of his clients by fair and
honour abl e neans without regard to any unpl easant
consequences to hinself or any ot her.
prescribes that an advocate shall only act on the
instructions of his client or his authorized agent.
Further, The BCl Rules in Chapter | of the said
Section Il provide that the Senior advocates in the

matter of their practice of the profession of |aw

nmentioned in Section 30 of the Act, 1972 woul d be

subj ect to certain restrictions. One

restrictions cont ai ned in cl ause (cc)
under :
"(cc) A Senior Advocate shall, however,

be free to make concessi ons or
undertaking in the course of argunments on

whi ch

on

Rul e

of

r eads

gi ve

behal f of his clients on i nstructions

fromthe junior advocate."

28. Further, the ‘Code of Ethics’ prescribed

by the Bar Council of India, in recognition of the
24

evol ution in pr of essi onal and ethica
wi t hin t he | egal communi ty, provi des

rul es whi ch contain canons of conduct and etiquette

t he

19

such

as

st andar ds

for

certain



whi ch ought to serve as gener al gui de to

practice and profession. Chapter of the said Code
provides for an ‘Advocate’'s duty to the dient’.
Rul e 26 thereunder mandates that an "advocate shal
not make any conpromi se or concession w thout the
proper and specific instructions of his/her client."
It is pertinent to notice that an advocate under the
Code expressly includes a group of advocates and a

| aw firm whose partner or associate acts for the

client.

29. Ther ef or e, t he BCl Rul es make
necessary that despite the specific | egal stream of

practice, seniority at the Bar or designation of an

advocate as a Senior advocate, the ethical duty and

t he pr of essi onal st andar ds in so far as

concessions before the Court remain the sane. It is
25

expect ed of t he | awyers to obtain
i nstructions from t he clients or t he
agent before maki ng any concession/ statenment before

the Court for and on behalf of the client.

30. While the BCl Rules and the Act, does not
draw any exception to the necessity of an advocate
obt ai ning instructions before naking any concession
on behalf of the client before the Court, this Court
in Periyar & Pareekanni Rubber Ltd. v. State of
Keral a, (1991) 4 SCC 195 has noticed the sui generis
status and the position of responsibility enjoyed by
the Advocate General in regards to the statenents
made by himbefore the Courts. The sai d observation

is as under:

"19. ... Any concessi on made by
gover nnent pl eader in t he tria
cannot bi nd t he gover nnent as it

obvi ously, always, unsafe to rely on the
Wrong Or erroneous or wanton concession

t he

maki ng

necessary

aut hori zed

t he
court
is



made by t he counsel appeari ng for
26

State unl ess it is in witing on

i nstructions from t he responsi bl e

officer. Gtherwise it would place undue
and needl ess heavy burden on the public
exchequer. But the same yardstick cannot
be applied when the Advocate General has
made a statenment across the bar since the
Advocat e General nakes the statement with
all responsibility."

(See: Jogi nder Singh Wasu V. State 0]
Punj ab, 1994 SCC (1) 184).
31. The Privy Counci | in t he case
Sourendra Nath Mtra v. Tarubala Dasi, AIR 1930 PC
158 has nade the followi ng two observati ons which
hol d rel evance to the present discussion
"Two observations may be added. First,
the inplied authority of counsel is not
an appendage of office, a dignity added

by the Courts to the status of barrister
or advocate at law. It is inplied in the

interests of t he client, to gi ve t he
full est benefi ci al ef fect to hi s
enpl oynent of the advocate. Secondly, the

27
i mplied authority can al ways be
count ermanded by the express directions
of t he client. No advocat e has actua

authority to settle a case against the
express instructions of his client. If he
consi ders such express i nstructions
contrary to the interests of his client,
his remedy is to return his brief."
(See: Jam | abai Abdul Kadar v. Shankarl a
@ul abchand, (1975) 2 SCC 609, Svenska
Handel sbanken vs | ndian Charge Chrone
Ltd, 1994 SCC (2) 155)
32. Therefore, it is the solemm duty of an
advocate not to transgress the authority conferred
him by the client. It is always better to seek
appropriate i nstructions from t he client or
aut hori zed agent before naki ng any concession which
may, directly or renotely, affect the rightful |ega
right of the client. The advocate represents the

client before the Court and conducts proceedi ngs on

behal f of the client. He is the only link between

t he

of

hi s



t he Court and t he client. Ther ef ore his

28
responsibility is onerous. He is expected to foll ow
t he i nstructions of his client r at her t han
substitute his judgnent.
33. General |l y, adm ssions of fact nade by a

counsel is binding upon their principals as | ong as

they are unequivocal; where, however, doubt exists

as to a purported adnission, the Court should be

wary to accept such adm ssions until and unless the

counsel or t he advocat e is aut hori sed by his
princi pal to nmake such adni ssions. Furthernore, a
client is not bound by a statenent or adm ssion

whi ch he or his | awer was not authorised to nake.

Lawyer general ly has no i mplied or appar ent
authority to nmake an admi ssion or statenment which

woul d directly surrender or conclude the substantial

I egal rights of the client unless such an adni ssion

or st at ement is clearly a pr oper step in
acconpl i shing the purpose for which the | awer was

enpl oyed. We hasten to add neither the client nor
29

the Court is bound by the |l awer’s statenents or

adm ssi ons as to matters of | aw or | ega
concl usi ons. Thus, according to generally accepted
noti ons of pr of essi onal responsibility, | awyers

should follow the client’s instructions rather than

substitute their judgnment for that of the client.

We may add that in sone cases, |awers can make

deci si ons wi t hout consul ting client. Wi | e in
others, the decision is reserved for the client. It
is often said that the | awyer can make deci sions as

to tactics without consulting the client, while the

client has a right to nake decisions that can affect

hi s rights. W do not i ntend to pr ol ong this



di scussi on. We may conclude by noticing a fanous
statenent of Lord Brougham
"an advocate, in the discharge of his

duty knows but one person in the world
and that person is his client.”

30
34. In Vi ew of t he above, whi | e al | owi ng
these appeals, we set aside the directions issued by
the Wit Court to the appellant-Society as also the
j udgnent and order passed by t he Hi gh Court
Revi ew Petition.
Ordered accordingly.
............ Ccll .
[H L. DATTUY|
.............. J.
[S. A BOBDE]
.............. J.
[ ARUN M SHRA]
NEW DELHI ,
APRI L 29, 2015.
| TEM NO. 17 COURT NO. 1 SECTI ON XV
SUPREMECOURTOF I NDI A

RECORD OF PROCEEDI NGS

Petitions for Special Leave to Appeal (C) Nos. 9302-9303/2013

(Arising out of inpugned final judgnment and order dated

12/10/2012 in RP No. 188/2011, 12/10/2012 in WPC No. 7546/ 2005,
& order dated 25/11/2010 in WPC No. 7546/2005 passed by the

Hi gh Court O Delhi At New Del hi)

H MALAYAN CO- OPERATI VE GROUP HOUSI NG SCC Petitioner(s)

VERSUS

BALWAN SI NGH & ORS. Respondent ( s)

(Wth appln. (s) for permission and permission to file

addi tional documents and permission to file affidavit of

correct facts and interimrelief and office report)

W TH
SLP(C) No. 9305-9306/2013
(Wth Ofice Report)

SLP(C) No. 9308-9309/2013
(Wth Ofice Report)

SLP(C) No. 9310-9311/2013
(Wth Ofice Report)

in



SLP(C) No. 9314-9315/2013
(Wth Ofice Report)

SLP(C) No. 9316-9317/2013
(Wth Ofice Report)

SLP(C) No. 9318-9319/2013
(Wth Ofice Report)

Date : 29/04/2015 These petitions were called on
for hearing today.

CORAM :
HON BLE THE CHI EF JUSTI CE
HON BLE MR JUSTI CE S. A. BOBDE
HON BLE MR JUSTI CE ARUN M SHRA

For Petitioner(s) M. Jayant Bhushan, Sr. Adv.

M. Ravi kesh Sinha, Adv.
M. Abhijat P. Medh, Adv.
2
For Respondent (s) M. N. Prabhakar, Adv.
M. CGopal Jha, Adv.
M . Kaushi k Poddar, Adv.
M. Huzefa Ahmadi, Sr. Adv.
Mb. Ranj eet a Roht agi , Adv.
Ms. Pragya Baghel , Adv.
M. Jaya Khanna, Adv.
UPON hearing the counsel the Court made the follow ng
ORDER
Leave granted.
The appeal s are al | owed interms of the
si gned or der.
[ Charanjeet Kaur ] [ Vinod Kulvi ]
A R -cumP. S Asstt. Registrar

[ Signed reportable order is placed on the file ]



